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fAf'li<~S UlP ON THE TABLE 

AN-NuAL &cou.Nis oF VISAimAi>ATN'~ 
PORT TRUST NOTIFICATION UNDER 
P!!OCLAMA.'l'ION RELATING TO KERA!.A 

The Minister of State in the Minis-
try of Transport and Aviation (Shri 
C. M, Poonacha): On behalf of Shri 
San~iva Ji-edciy1 ! ~~= 

fo to Te~i~ on the Table a 
copy of the Annual ~ec<?JlA\11 ~f 
the Visakhapatnam Port Triist 
for the period from ·29th Feb-. 

.ruary, 1964 to 31st March, 1964, 
Jllld t)le Audit ·Report thereon 
Un.der sub-section (2) of section 
103 of the Major Port Trusts Act, 
1963. {Placed in Library. See 
No. LT-5258/65]. 

(2) to lay on the Table a copy 
of Notification No. SRO 446/65' 
published in Kerala Gazette dated 
the 21st December, 1965 making 
certain amendment to the Kerala 
Motor Vehicles Rules, 1961, under 
sub-section (3) of section 133 of 
the Motor Vehides .!).ct, 1939 read 
with clause (c) (fv) of the Pro-
clamation dated the 24th March, 
1965, issued by the. Vtce-Presi~ent, 
discharging the functions of the 

President, in relation to the State 
of Kerala. [Placed in Library. 
See No. LT-5622/66). 

NOTIFICATIONS UNDER EsS-.:NTIAL COM-
MODITIES ACT 

The Minister of State ln the Minis-
try of Food and Agriculture (Sbri 
Govinda Menon) : I beg to lay on the 
Table a copy each of the following 
Notifications under sub-section (6) of 
section 3 of the Essential Commodities 
Act, 1956:~ 

(i) GSR 1181 published · in 
Gazette of India dated the 16th 
August, 1965; 

(ii) The Inter-Zonal Wheat and 
Wheat Products (Movement Con-
trol) Amendment Order, 1966, 
published in Notification No. GSR 
262 in Gazett11 Of lndi<i dated. 
the 15th February, 1965; 

(iii) The Madhya Pradesh Coarse-
Grains (Export Control) Amend-
me1;! Order, 1966, published in 
Notification ?j'o. GSR 263 ·in 
Gazette of India' dated the 15th. 
February, 1966. [Placed in Lib:.. 
rary. Se17 !'fo~!l!'-~623/66(1 

NoTIFicATION uN!l:ER MERCHANT 
SH!PPING ACT 

Shri Cl. M. P11onacha: i beg ta fay 
on the Table a copy of the Merchant. 
Shipping (Reg~stration, of Indian 
Ships) Amendment Rules, 1966, pub-
lished in Notification No. GSR 227 in 
Gazette of India dated the 12.th Feb• 
ruary, 196u, under sub-section (3) o! 
section" 458 of the Merchant Shipping 
Act, 1958. [Placed in Library. See 
No. LT-5624/66). 

ORDER UNDER. DELIMITATION 
COMMISSION ACT 

The Minister of State in the Minis-
try of Law (Shri C~ .R. Pattabhi 
Raman): I beg to lay on the Table a 
copy of Order No. 16 of. the Deljmita-
tion Commission determining delimi-
tation of Parliamentary and Assembly. 
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Constituencies in the State of West 
Bengal published in Notification No. 
SO 494 in Gazette of India dated the 
14th February, 1966 under sub-section 
(3) of section 10 of the Delimitation 
Commission Act, 1962. [Placed in 
Library. See No. LT-5625/li6]. 

Nom'ICATION UNDER PROCLAMATION 
RELATING TO !CERALA ANNUAL REPORT 
OF INDIAN CENTRAL u\RECANUT Ci:>M-
Ml'l'TEE 

The Deputy Minister in the Minis-
try of FOOli, AirieuJture, Community 
Development and Cooperation (Shri 
_$~de): I beg to Jay on the Table-

(1) A copy each of. the following 
Notifications under sub-section (3) of 
section 130 of the Kerala Panchayats 
Act, 1960 read witn ,clause (c) (iv) 
of the Proclamation dated the 24th 
March, 1965 dssµed by the Vice-
President, discharging the functions 
of the President, in relati.on to the 
State of Kerala:-

(i) The Kerala Panchayats 
· (Regulation of use of public 

or private springs, tanks, 
wells and other water sources) 
Rules, 1965 pll!blished in Noti-
fication SRO No. 369/65 in 
Kerala Gazette dated the 5th 
Octobei;, 1965. 

(ii) SRO No. 381/65 published in 
Kerala Gazette dated the 19th 
October, 1965 making certain 
amendments in the Kerala 
~nchayats (Licensing) of 
Dangerous and· Offensive 
Trades and Factories) Rules, 
1963; 

(iii) SRO No. 393/65 published in 
Kerala Gazette dated the 2nd 
November, 1965 making -cer-
tain amendment in the Kerala 
Panchayats (Authorising 'of 
Expenditure) Rules, 1964; 

(iv) SRO No. 421/65 .published in 
Kerala Gazette dated the 30th 
November, 1965 making cer-
tain amendments in the 
Kerala Panchayats (Election 
of Members) Rules, 1962; 

(v) SRO No. 451/65, published in 
Kerala Gazette dated the 21st 
December, 965 making cer-
tain amendment in the Kerala 
Panchayats (Custody of Re-
.cords and Grant of copies of 
Proceedings or Records) 
Rules, 1962. 

[PiacedJ in Library. See No. LT-
5626/66]. 

(2) A copy of the Annual Report 
of the Indian Central Areca-
nut Committee for the year 
1963-64 (Hindi version). 
[Placed in Library. See No. 
LT-5627!66). 

Shri s. M. Banerjee (Kanpur): 
About titem No. 5 on the Order Paper, 
I want to say something. This item 
is a copy of Order No. 16 of the De-
limitation Commission determining 
delimitation of parliamentary and 
assembly cO'llstituencies in West 
Bengal. ' 

I would like to know from the hon. 
Minister what will be the fate of the 
Scheduled Castes and Scheduled 
Tribes if the Lokur Committee's 
Report is accepted. Certain consti-
tuencies have been delimited. This 
is a very important ·matter .... 

Mr. Speaker: But it cannot be taken 
up in this manner. 

Shri S. M. Banerjee: Let him give 
a hint at least. 

Mr. Speaker: Can he answer that? 
Shri C. R. Pattabhi Raman: No. 

Copy of the order is there. 

12.06 hrs. 
RELEASE OF MEMBER ON 

PAROLE 
(Shri R. Umanath) 

Mr. Speaker: I have to inform the 
House that I have received the follow-. 
ing commµnication dated 25th Feb-
ruary, 1966 from the Superintendent, 
Central Jail, Cuddalore:-

"I have the honour to inform 
you that Shri R. Umanath, Mem-
ber, Lok Sabha, was released on 
parole for a period of one month 
on the 20th February, 1966.'' 




